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The amendment was adopted.

New Article 162-A was added to the Constitution.

Article 163

Mr. President : We go to article 163.
(Amendment Nos. 2386, 2387 and 2388 were not moved.)
There is then no amendment to article 163.
The question is:
“That article 163 stand part of the Constitution.”
The motion was adopted.
Article 163 was added to the Constitution.

New Article 163-A

Mr. President : There is the new article 163-A which has to be moved. That is
amendment No. 39 List 1.

The Honourable Dr. B.R. Ambedkar : Sir, it has to be held over.

Shri T.T. Krishnamachari : Sir, quite a similar article—article 79-A has been tabled
and it is being held over, and conditions relating to this new article 163-A are more or
less the same as those of article 79-A.

Mr. President : Then it is passed over. Article 164.

Shri T. T. Krishnamachari : I suggest that this particular article might be held over
for this reason. We have difficulties in regard to making up our minds about joint sittings
which also occur in subsequent articles. We have not yet made up our mind really how
to fit it in with some of the new ideas that have come into being by the acceptance by
the House of certain amendments. I suggest, therefore, that this article may be held over.

Mr. President : Is it the wish of the House this should be held over? Honourable
Members: Yes.

Article 165
Mr. President : Article 165; to this there is the amendment No. 2397 by Mr. Tahir.
(Amendment Nos. 2397, 2398 and 2399 were not moved.)
There is then No. 2400, but that is a verbal amendment.

Shri T.T. Krishnamachari : The Chair has on previous occasions permitted
Dr. Ambedkar to move such amendments, and I think the same practice may be continued
and it may be moved formally.

The Honourable Dr. B.R. Ambedkar : Sir, I move:
“That in article 165 for the words ‘a declaration’ the words ‘an affirmation or oath’ be substituted.”
Mr. President : The question is:

“That in article 165 for the words ‘a declaration’ the words ‘an affirmation or oath’ be substituted.”

The motion was adopted.



